
HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

D.B. Civil Writ Petition No. 1236/2022

1. Lakshya Purohit S/o Shri  Rajesh Chandra Purohit, Aged

About  24  Years,  (Law  Student),  Resident  Of  134,

Navratan Complex, Bedla Road, Udaipur (Raj.) - 313001

2. Akriti  Agarwal  D/o  Shri  Manoj  Kumar  Agarwal,  Aged

About  24  Years,  (Law  Student),  Resident  Of  1/33,

Vishwas Khand, Gomti Nagar, Lucknow- 226010

----Petitioners

Versus

Registrar  General,  Rajasthan  High  Court,  Principal  Seat  At

Jodhpur. Email- Rg. Rajhc@indiancourts.nic.in

----Respondent

For Petitioner(s) : None present

For Respondent(s) : -

HON'BLE MR. JUSTICE SANDEEP MEHTA 

 HON'BLE MR. JUSTICE VINOD KUMAR BHARWANI

Order

30/03/2022

The  instant  writ  petition  has  been  preferred  by  the

petitioners seeking a direction for proper implementation of Order

20(A)(a)  of  the  General  Rules  (Civil  and  Criminal),  2018  with

regard  to  usage  of  A4  size  papers  on  both  sides  in  the  court

proceedings so as to prevent wastage of paper, which as per the

petitioners, results into damage being caused to the environment.

No  one  has  appeared  to  argue  the  matter  on  behalf  of  the

petitioner.

This court is apprised that the matter was placed before

the Administrative Committee of the Rajasthan High Court and the
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Committee has resolved that the present  system may continue

and no change is needed.

In  this  background,  we  hereby  dispose  of  the  writ

petition  leaving  the  petitioners  at  liberty  to  ventilate  their

grievances as and when warranted.

(VINOD KUMAR BHARWANI),J (SANDEEP MEHTA),J

74-Pramod/-
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